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Th® Pey i j  IttMtar of t t ta n d  
A la in  Tstrtuql K m ) :
(a) to (c). It is not denr what Sum* 
d a l irregularities axe being referred 
la  SericM* irregularities arc includ­
ed to the Audit ttepety whidi are 
normally placed on the Table o l the 
House. The Audit Hornet, 1958, has 
a2n**dy ham placed before Parlia­
ment and 'it does not refer to any 
financial iaqguladtlas in respect ef 
Missions or Posts abroad wider the 
control off the Ministry of External 
AAtiis.

In a recent Local Audit Inspection 
StaSort on Ihe accounts ol the Com- 
atlNrion of India, Nairobi certain 
oMactioaa luwe been raised by the 
local audit team. These are being 
examined in consultation with the 
Iffisripn concerned. Any point which 
Is not settled to the satisfaction of 
Audit will, in due course, cone before 
the Home in (he fern  of Audit Beport

Wastage of Molasses la Sugar 
Factories

*1S7«. Shri T. T. Nayar: Win the 
Minister of Commerce and Industry be 
pleated to stsfte:

(a) whether it is a fact that a large 
quantity of molasses produced in

*8ufar factories go waste; and
(b) the Step* taken, if any. to uti­

lise them?
The Minister of Industry (Shri 

Manubhai Shah): (a) Only about If 
per cent of the total molasses pro­
duced in the sugar factories go waste

(b) Steps have been taken to in­
crease the capacity for the production 
of alcohol and other industries in 
which molassew is used as caw mate­
rial. Facilities are also afforded for 
the export of surplus molasses

Export of Jute Goods to Africa
► •UK. Shri Bangs m u: Will the 
Minister of Cesnateree and Industry be 
pleased to state:

(a) whetbar it is a fact that export 
of Jute goods te West and East Africa

from India has been hampered by 
Pakistan's coxnpetition; and

(b) if so, what steps have been 
taken by Government to meet th* 
competition? ,

D n  Mlnlritr of Industry (Shri 
Manabhai Shahft: (a) No, Sir.

<b) Does not arise.

Tractors for Baariaknmnya l ehwHs
f  Shri *a«ewanl: 

n m J  Shri Morarka:
 ̂Shri Alit Stagh Sarimdl:

Will the Minister of KdhahUltatissi 
and Minority A A * » be pleased to
state:

(a) whether any order has been 
placed for the purchase of tractor* 
and land clearing equipment for the 
Pandakaranya Scheme;

(b) if so, with whom this order is 
placed and the value of this order;

(c) the approximate time by which 
the deliveries would be made; and

(d) whether orders were placed by 
tenders or by any ether method?

tfcft Jfittkrtw off AolnMiltsttMi w f  
Mtestttj Affairs <Shri Mshr Chaad 
Khauna): (a) Tea.

(b) Director General, Ordnance Fac­
tories. The value el the order is 
Rs. 88*46 lakhs

<c) By September, 1959
<d) After inviting tenders.

Indians In Senna

*1384. Shri Macaiha: Will the Prime 
Minister be pleased te state:

(a) whether it is a fact that a large 
number of Indian nationals residing 
in Burma have been deported, detain­
ed and/or sent to Coca Islands with­
out trial;

(b) if so, the number o f persons so 
deported, detained er neat to Coen 
Islands; and
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(e> the reasons for such measures 
and the action taken or proposed to 
b » taken by the Government of 
Indie.?

The Deputy MfiWw of Extamal 
A A dn (Shriaaatt 1 i«W i«t M noa): 
<a> Some Indian nationals residing in 
Burma have been deported or detain­
ed in jails.

(b) Ax far as coaid be ascertained 
t a n  reports received by our Ambas­
sador, 17 Indian nationals have so far 
been deported; 14 are awaiting depor­
tation and IS are in detention. Three 
eat o f those under detention are in 
Cocas Islands and the rest are serving 
their detention in different jails in 
other parts ef Banna.

(e) Itie charges against these 
Indian nationals have not been speci­
fically mentioned, but all these who 
have been deported, or are under 
seders o f deportation, have been 
classified as undesirable aliens under 
the Burmese Foreigners* A ct It is 
reported that these arrests and depor­
tations have been made for the alleg­
ed contravention of the Foreign Ex­
change Regulations or for alleged 
hoarding, black-marketing and other 
anti-social practices.

Representations have been made by 
cur Embassy in Rangoon to ensure 
that Indian nationals are not deported 
or detained unjustly.
Fewer M i  and Appliances Company, 

Calcutta
*1385. Shri Joachim Alva: Will the 

Minister of Commerce and Industry 
be pleased to state:

(a) whether it is a fact that Power 
Tools and Appliances Company, Cal­
cutta has been permitted to import 
machine tools; and

(b) why are these machine tools 
permitted to be imported in the face 
of the production of Hindustan 
Machine Tools?

The Minister of Industry (Bhri 
Mannbhal Shah): (a) and (b). A 
statement is laid on the Table of the 
Bouse. [See Appendix TV, anneac- 
ure No 801

Sttrch VmAm j in Xenia

rShrf JL K. Ctapabn:
\Shrl Kanban:

WOS the Minister of O M n am  aaC 
Ind—Iry be pleased to state:

(a> whether Government have re­
ceived any proposal for setting up a 
starch factory in Kerala for the pro­
duction at starch from Tapioca flour;
and;

(b) if so, at what stage is the pro­
posal?

Tbe Mtwtstw of Indastry (Shri 
Mannbhal Shah): (a) and (b). Near­
ly two years ago, the Government of 

hand approved a scheme submit­
ted by Messrs. Corn Products Refining 
Company, New York, to set up a 
Ifcptoca Starch Factory in Kerala in 
collaboration with Messrs. Parry & 
Co., Madras; but the promoters have 
since abandoned it

Iaport of Sensitised Photo Materials

"1381. Shri Dinesh Singh: Will the 
Minister of Commerce and Industry be 
pleased to state;

(a) whether sensitised photo mater- ' 
lals are being imported by the State 
Trading Corporation of India (Private) 
Ltd;

(b) if so, the value of such imports 
during 1958 (country-wise); and

(c) whether the State Trading Cor­
poration have proper storage facilities 
for these materials?

The Deputy Minister of Commerce 
and Indastry (Shri Satlsb Chandra):
(a) Yes, Sir

(b) Imports to the value of
Rs. 7,50,000 from the G.DJL 4

(c) Proper storage facilities are 
available with the State Trading Cor­
poration’s business associates.




